
 

NCB Vs. Rahamatullah Yousufzai & Ors. 

Case No. VIII/01 & 01A/DZU/2020 

 

30.06.2020 

 

Present: Sh. Rajesh Manchanda, SPP for NCB through VC with IO Sachin  

  Kumar. 

  Fresh complaint filed. It be checked and registered as per rules. 

  At request, put up for consideration on 01.07.2020. 

 

 

 

              (Ajay Kumar Jain)             
            Special Judge-NDPS 

                    New Delhi/30.06.2020 

 



 

NCB Vs. Hayatullah Rahimi 

NCB case No. VIII/01/DZU/2020 

 

30.06.2020 

 

  Matter heard through video conferencing. 

 

Present: Sh. Rajesh Manchanda, Ld. SPP for NCB through VC. 

  Sh. Rana Kunal, Ld. Counsel for the applicant/accused through VC. 

  There are two applications on behalf of the accused listed for today, 

one is for interim bail to appear in the examination and second is request to provide 

laptop and relevant books to enable him to appear and attend the examinations. 

  Ld. Counsel submits that accused is final year student of LLM at 

Sharda University and has to appear in the examinations from 26.06.2020 to 

02.07.2020 through online mode however, the accused has no facility for 

preparation or to appear in the exams in jail and therefore the accused be allowed 

interim bail to appear in the examination till 02.07.2020. 

  Ld. SPP on the other hand submits that there is a recovery of 

commercial quantity of contraband in this case and thus, there is bar u/s 37 NDPS 

Act over the release of accused on bail. Furthermore, the guidelines dated 

18.05.2020 of Empowered Committee of Hon’ble High Court of Delhi are also not 

applicable in the present case. Ld. SPP submits that in the last semester, accused 

was granted custody parole for appearance in examination. However, due to 

COVID-19 pandemic, no examinations are being held physically but might be 

through online mode however, as per the report received from jail, accused cannot 

be given the laptop facility. Ld. SPP submits hat in this scenario accused is not 

entitled to be released even on interim bail.  

  Heard. Accused sought interim bail for appearance in the 

examination however as there is recovery of commercial quantity of contraband 

and hence bar u/s 37 NDPS Act over the release of accused on bail and 

furthermore, the accused is a foreign national thus, not entitled to be released on 

interim bail for appearance in the examination however, the accused is permitted to 

sit in the examinations online through jail by using his own laptop to be delivered 



 

from outside. For this purpose, jail superintendent is directed to provide proper 

internet connection to him to appear in the examination through laptop or in the 

alternative, jail superintendent can provide him desktop facility to appear in the 

examinations. The Jail Superintendent is directed to take all precautions that 

accused does not misuse the laptop/desktop in any manner.  

  With these directions, the applications are disposed of. Copy of this 

order be given dasti as well as be sent to accused Hayatullah Rahimi in jail and to 

the jail superintendent for compliance. Order be also uploaded on Delhi District 

Court website. 

 

 

              (Ajay Kumar Jain)             
            Special Judge-NDPS 

                   New Delhi/30.06.2020 



 

NCB Vs Mohit Aggarwal 

NCB case No. VIII/6/DZU/2020 

 

30.06.2020 

 

  Matter heard through video conferencing. 

 

Present: Sh. Rajesh Manchanda, SPP for NCB through VC. 

  Sh. Nagendra Kumar alongwith Sh. Sanjeev Vasisht, Ld. Counsels  

  for applicant/accused through VC. 

  Part arguments heard. Ld. Counsels for the accused request to 

submit certain judgments. 

  Accordingly, list this application for further arguments on 

02.07.2020. 

 

 

              (Ajay Kumar Jain)             
            Special Judge-NDPS 

                   New Delhi/30.06.2020 



 

NCB Vs. Eze Bonaventure Nduka 

Case No. SC/20/2019 

 

30.06.2020 

 

  Matter heard through video conferencing. 

 

Present: Sh. Rajesh Manchanda, SPP for NCB through VC. 

  Sh. Adarsh Priyadarshi, Ld. Counsel for the applicant/accused  

  through VC. 

  Medical report not received. 

  Jail Superintendent is directed to file the medical status report of the 

accused by the next date of hearing. 

  List this application on 03.07.2020. 

 

 

              (Ajay Kumar Jain)             
            Special Judge-NDPS 

                    New Delhi/30.06.2020 

 

  At this stage, medical status report of the accused received from jail. 

Same be put up on date fixed. 

 

 

              (Ajay Kumar Jain)             

            Special Judge-NDPS 

                    New Delhi/30.06.2020 



IN THE COURT OF SH. ANIL ANTIL: ASJ-04: NDD/PHC: NEW DELHI

Bail Application No. 629/20
State Vs. Avneet Goyal
FIR No.10/20
PS: Chanakya Puri
U/S.420 IPC

Bail Application No. 780/20
State Vs. Mala Sharma
FIR No.10/20
PS: Chanakya Puri
U/S.420 IPC

Bail Application No. 974/20
State Vs. Gaurav Goyal
FIR No.10/20
PS: Chanakya Puri
U/S.420 IPC

30.06.2020

Case taken-up through Video Conferencing.

Present: Sh. Mukul Kumar, Additional PP for the State.

IO SI Ashwani Kumar in person.

Sh.  Siddhartha  Nath,  Advocate  for  the  Complainant  (Through

Video Conferencing).

Sh.  Singh  alongwith  Sh.  Faraz  Maqbool,  Advocates  for  the

applicant Avneet Goyal ( through Video Conferencing).

Sh.  Vaibhav  Sethi,  Advocate  for  the  applicant  Gaurav  Goyal

(Through Video Conferencing).

Sh.  Aditya  Pujari,  Advocate  for  the  applicant  Mala  Sharma



(Through Video Conferencing).

Status report alongwith copy of dismissal order of anticipatory bail

application moved on behalf of co-accused Nidhi Goyal filed by IO.

Arguments partly heard.

During arguments, it is submitted by the IO that  accused persons

are not co-operating and they are making misleading statements.  Some times

accused Gaurav Goyal states that he has three sons, contradicting statement

earlier made by his wife/co-accused Mala Sharma, and some times he says he

has two sons.  It is also stated by the IO, that now the accused Gaurav Goyal

states  that  his  son  Tanmay,  qua  whom  the  present  FIR  is  registered,   is

studying in DPS, Mathura Road since Nursery standard. And in that regard the

report  from  the  DPS  Mathura  Road  is  awaited  and  shall  be  collected  till

evening.

At  the  same  time,  it  was  also  stated  by  the  learned  counsel

appearing on behalf of the applicant/accused Gaurav Goyal that he is not sure

whether the child Tanmay is studying in DPS, Mathura Road, but certainly he is

in some branch of DPS Society.     

In the facts, applicant/accused Gaurav Goel is directed to provide

entire  details/particulars of his son including admission number and when he

got admission in DPS institute  to the IO by  tomorrow  12:00 noon through

electronic mode or otherwise physically hard copies as per their convenience. 

2. Qua co-accused Mala Sharma it is stated by the IO that she failed 

to join investigation  on 20.06.2020 pursuant to notice issued to her.  A reply on 

he behalf was received stating that she is in a family way.  She is directed to 

provide medical documents of her pregnancy or miscarriage ( as stated by her 

counsel on her behalf during proceedings through VC ),  if any, to the IO by  

tomorrow  12:00 noon through electronic mode or otherwise physically



 In the facts of the case and the interrogation carried out so far,

accused  persons are directed to provide the entire particulars of the details of

his son who is studying in DPS, Mathura Road.  

IO is directed to file fresh Status Report regarding the investigation

conducted so far by the next date of hearing.

Proceedings were conducted through video conference.

And  due  to  technical  issues/low  quality  signals  in  the  court

premises, some times the voice of the learned counsel for applicant

was not  clear  and audible.  Learned counsel  for  the complainant

also raised similar objections qua the audio quality.  

Accordingly,  re-notify  all  the  three  bail  applications  for

consideration on 03.07.2020. 

Interim orders to continue till NDOH.

Copy of the order be given dasti to all the parties. 

 

          (Anil Antil)
                      Roster Judge
              ASJ-04/NDD/PHC/ND

 30.06.2020



IN THE COURT OF SHRI ANIL ANTIL; ASJ 04, PHC, NEW  DELHI

Bail Application no. 
FIR No.  152/2019
PS               Vasant Kunj (South)
u/s          363/366A/376 IPC,  6 POSCO Act & 9/11 Prohibition of 

         Child Marriage Act.         
State Vs. Sher Bahdur@ Shera

30.06.2020.

        Proceedings conducted through Video Conference.

Vide  order  no.5837-5927/D&SJ/NDD/2020  dated  30.05.2020  &

5931-6021/D&SJ/NDD/2020 dated 01.06.2020 of Ld. District & Sessions

Judge,  Patiala  House  Court,  New  Delhi  District,  New  Delhi,  the

undersigned   has  been  deputed  for  duty  today  in  pursuance  to  the

directions  of  Hon’ble  High  Court  of  Delhi  vide  order  no.  R-

1347/RG/DHC/2020  dated  29.05.2020   and  in  continuation  of  the

previous  office  order  Nos.-  4243-4333/D&SJ/NDD/2020  dated

01.04.2020,  4407-4426/D&SJ/NDD/2020  dated  10.04.2020,  4518-

4608/D&SJ/NDD/2020  dated  15.04.2020,  5111-5200/D&SJ/NDD/2020

dated 03.05.2020 and  6364-6454/D&SJ/NDD/2020 dated 16.05.2020 to

combat the pandemic of COVID 19.

One  application  under  section  439  Cr.P.C  on  behalf  of

applicant/accused Sher Bahadur @Shera has been filed for grant of bail,

which is fixed for today. 

Present: Sh. Mukul Kumar, ld. Addl. PP for State.  

     Sh. Raja Panda, learned counsel for the applicant/accused

through VC. 



Heard and record perused. 

From  perusal  of  record,  it  appears  that  trial  of  the

applicant/accused is pending before the court of Sh. Ashutosh Kumar,

Leaned ASJ, PHC, New Delhi and the NDOH is 27.08.2020. 

In facts, present  bail application be put up before the court

of Sh. Ashutosh Kumar, Learned ASJ, PHC, New Delhi for consideration

on 04.07.2020. 

Specific  date is  given at  the  request  and convenience of

learned counsel for applicant. 

Concerned  dealing  SJA/JJA/JA  is  directed  to  put  the

application alongwith its complete record before the court of concerned

learned ASJ, PHC, New Delhi   for consideration on date fixed.

Proceedings were conducted through video conference

and there was no complaint of any technical glitches nor there was

any grievance regarding the audio and video transmission.  

      (Anil Antil)
          Roaster Judge
    ASJ-04/NDD/PHC/ND

    30.06.2020



IN THE COURT OF SHRI ANIL ANTIL; ASJ 04, PHC, NEW  DELHI

Bail Application no. 460/12.03.2020
FIR No.  299/2018
PS         Delhi Cantt.
u/s         392/394/397/411/34 IPC 
State Vs.  Bansi Kumar @ Banti @ Dholu

30.06.2020.

        Proceedings conducted through Video Conference.

Vide  order  no.5837-5927/D&SJ/NDD/2020  dated  30.05.2020  &

5931-6021/D&SJ/NDD/2020 dated 01.06.2020 of Ld. District & Sessions

Judge,  Patiala  House  Court,  New  Delhi  District,  New  Delhi,  the

undersigned   has  been  deputed  for  duty  today  in  pursuance  to  the

directions  of  Hon’ble  High  Court  of  Delhi  vide  order  no.  R-

1347/RG/DHC/2020  dated  29.05.2020   and  in  continuation  of  the

previous  office  order  Nos.-  4243-4333/D&SJ/NDD/2020  dated

01.04.2020,  4407-4426/D&SJ/NDD/2020  dated  10.04.2020,  4518-

4608/D&SJ/NDD/2020  dated  15.04.2020,  5111-5200/D&SJ/NDD/2020

dated 03.05.2020 and  6364-6454/D&SJ/NDD/2020 dated 16.05.2020 to

combat the pandemic of COVID 19.

This is an  application U/s 439 Cr.P.C. moved on behalf  of

applicant/accused Bansi Kumar @ Banti @ Dholu for  grant  of

bail.

Present  :   Sh. Mukul Kumar, learned Addl. PP for the State.

Sh.  Rajtilak  Guha  Roy,  learned  Legal  Aid  Counsel  for  the

applicant/accused  Bansi Kumar @ Banti @ Dholu. 

It is argued by ld. counsel for applicant/accused that he has been



falsely implicated in the present case, has clean antecedents and not involved

in any other case crime ; his  co-accused has already been granted bail vide

order  dated  27.08.2019  and   there  is  absolutely  nothing  on  the  record  to

connect the applicant with the case crime. 

It is further urged that applicant/accused was arrested only on the

basis of disclosure statement made by the co-accused, has nothing to do with

alleged  offence  ;  is  in  JC  since  26.02.2019  ;  investigation  is  complete  ;

chargesheet  has  been filed  and  no  purpose  would  be  served  to  keep him

behind the bars.

It is further argued that he has been charge sheeted only  for the

offence punishable under section 411 IPC  ; that Sh. Brijender Kumar  (PW3),

the eye witness of the case has been examined and has failed to identify him

during his deposition before the court ;  and rest of the witnesses are formal in

nature being police officials. 

 It  is  also submitted that  accused has deep roots in society  and

permanent  resident  of  Delhi  and  there  is  no  chance  of  absconding  and

accused/applicant is ready to join the investigation as and when required so. 

On the other hand, Ld. Addl.  PP for the State opposed the bail

application and fairly submitted that co-accused Kuldeep Singh was granted

bail vide order dated 27.08.2019, the allegations against the applicant/accused

are only  for  offence punishable u/s  411 IPC and conceded to the fact  that

complainant has not identified the accused during his examination.                   

Heard and record perused. 

Keeping in view the totality  of  the facts and circumstances and

taking note of the fact that accused is in JC since 26.02.2019 ; investigation  is

complete, charge sheet has been filed, trial is going on, material witness has

been examined, remaining are formal witnesses, custodial interrogation is not



required, he his clean antecedents, co accused has already been enlarged on

bail, and due to outbreak of Pandemic of Covid-19 trial would take considerable

time, applicant/accused Bansi Kumar @ Banti @ Dholu is admitted to bail on

his furnishing a personal bond in the sum of Rs. 30,000/-with one surety of like

amount  with  the  condition  that  he  shall  not  tamper  with  the  evidence  or

threatened the complainant/witnesses.  

Application is disposed of accordingly in terms thereof. 

Copy of order be given to all the parties through e mode.

In addition copy of order be given dasti.

Proceedings were conducted through video conference.

And  due  to  technical  issues/low  quality  signals  in  the  court

premises, some times the voice of the learned counsel for applicant

was not  clear  and audible.  Learned counsel  for  the complainant

also raised similar objections qua the audio quality.

      (Anil Antil)
          Roaster Judge
    ASJ-04/NDD/PHC/ND

    30.06.2020



IN THE COURT OF SHRI ANIL ANTIL; ASJ 04, PHC,  
NEW  DELHI

Bail Application No. 1308/2020  
FIR No. 317/2020
PS: Inder Puri
U/s. 498-A/406/34 IPC
State Vs. Sumitra

30.06.2020
Vide  order  no.5550-5634/D&SJ/NDD/2020  dated

22.05.2020  of  Ld.  District  &  Sessions  Judge,  Patiala  House

Court, New Delhi District, New Delhi, the undersigned  has been

deputed  for  duty  today  in  pursuance  to  the  directions  of

Hon’ble High Court of Delhi vide order no. R-305/RG/DHC/2020

dated 21.05.2020 to combat the pandemic of COVID 19.

Case taken up through Video Conferencing.

This is an application filed under Section 438 Cr. PC

on  behalf  of  the  applicant/accused  Sumitra  for  grant  of

anticipatory bail.

Present: Sh. Mukul Kumar, ld. Addl. PP for State.

Sh. Paras, Advocate for the applicant/accused 

(through V/C).

During arguments,  it  has come on record that  the

bail applications of main accused i.e. husband, father in law and

another sister in law are listed for 06.08.2020 for consideration,

after interim protection was granted to them by the court with

directions to join the investigation. 



-2-

In view of the aforesaid facts and circumstances, the

present  application  be  also  put  up  for  consideration  on

06.08.2020 along with the connected bail applications. 

In the meantime, no coercive action be taken against

the  applicant  Sumitra.  Applicant  is  also  directed  to  join  the

investigation  as and when directed by the IO. 

E-copy  of  the  order  be  sent  to  all  the  concerned

parties and the same be uploaded on the official website of the

court.

      (Anil Antil)
          Roaster Judge
    ASJ-04/NDD/PHC/ND

    30.06.2020

It  is  certified that  Video Conferencing was held in  an

uninterrupted manner  and during the proceedings,  no objections

were raised by either of the parties regarding the connectivity i.e.

audio or visual quality.

  (Anil Antil)
          Roaster Judge
    ASJ-04/NDD/PHC/ND

    30.06.2020



IN THE COURT OF SHRI ANIL ANTIL; ASJ 04, PHC,  
NEW  DELHI

Bail Application No. 1307/2020  
FIR No. 317/2020
PS: Inder Puri
U/s. 498-A/406/34 IPC
State Vs. Neeru

30.06.2020
Vide  order  no.5550-5634/D&SJ/NDD/2020  dated

22.05.2020  of  Ld.  District  &  Sessions  Judge,  Patiala  House

Court, New Delhi District, New Delhi, the undersigned  has been

deputed  for  duty  today  in  pursuance  to  the  directions  of

Hon’ble High Court of Delhi vide order no. R-305/RG/DHC/2020

dated 21.05.2020 to combat the pandemic of COVID 19.

Case taken up through Video Conferencing. 

This is an application filed under Section 438 Cr. PC

on  behalf  of  the  applicant/accused  Neeru  for  grant  of

anticipatory bail.

Present: Sh. Mukul Kumar, ld. Addl. PP for State.

Sh. Paras, Advocate for the applicant/accused 

(through V/C).

During arguments,  it  has come on record that  the

bail applications of main accused i.e. husband, father in law and

another sister in law are listed for 06.08.2020 for consideration,

after interim protection was granted to them by the court with

directions to join the investigation. 



-2-

In view of the aforesaid facts and circumstances, the

present  application  be  also  put  up  for  consideration  on

06.08.2020 along with the connected bail applications. 

In the meantime, no coercive action be taken against

the  applicant  Neeru.  Applicant  is  also  directed  to  join  the

investigation  as and when directed by the IO.

E-copy  of  the  order  be  sent  to  all  the  concerned

parties and the same be uploaded on the official website of the

court. 

      (Anil Antil)
          Roaster Judge
    ASJ-04/NDD/PHC/ND

    30.06.2020

It  is  certified that  Video Conferencing was held in  an

uninterrupted manner  and during the proceedings,  no objections

were raised by either of the parties regarding the connectivity i.e.

audio or visual quality.

  (Anil Antil)
          Roaster Judge
    ASJ-04/NDD/PHC/ND

    30.06.2020



IN THE COURT OF SHRI ANIL ANTIL; ASJ 04, PHC,  
NEW  DELHI

SC No. 9296/16
FIR No.  396/15
PS: Delhi Cantt. 
U/s. 302/120-B IPC & U/s. 25 Arms Act  
State Vs. Daya Nand @ Sonu Deshi @ Jhakera & Anr.

30.06.2020
Vide  order  no.5550-5634/D&SJ/NDD/2020  dated

22.05.2020  of  Ld.  District  &  Sessions  Judge,  Patiala  House

Court, New Delhi District, New Delhi, the undersigned  has been

deputed  for  duty  today  in  pursuance  to  the  directions  of

Hon’ble High Court of Delhi vide order no. R-305/RG/DHC/2020

dated 21.05.2020 to combat the pandemic of COVID 19.

Case taken up through Video Conferencing. 

This  is  an  application  filed  on  behalf  of

applicant/accused Daya Nand @ Sonu Deshi @ Jhakera for early

hearing of his bail application. 

Present: Sh. Mukul Kumar, ld. Addl. PP for State.

Sh. Neel Gulia, Advocate for the 

applicant/accused Daya Nand @ Sonu Deshi @ 

Jhakera (through V/C).

Taking  note  of  the  submissions  of  the  learned

counsel  and  the  grounds  raised  in  the  application  for  early

hearing  filed  on  behalf  of  the  applicant,  in  the  interest  of

justice, the application accordingly stands allowed.



-2-

Regular bail application of the applicant be put up on

03.07.2020 for arguments/consideration. 

In the meantime, detailed status report/reply be also

filed by the IO on or before the next date of hearing. 

 

      (Anil Antil)
          Roaster Judge
    ASJ-04/NDD/PHC/ND

    30.06.2020

It  is  certified that  Video Conferencing was held in  an

uninterrupted manner  and during the proceedings,  no objections

were raised by either of the parties regarding the connectivity i.e.

audio or visual quality.

  (Anil Antil)
          Roaster Judge
    ASJ-04/NDD/PHC/ND

    30.06.2020



IN THE COURT OF SHRI ANIL ANTIL; ASJ 04, PHC,  
NEW  DELHI

SC No. 288/19
FIR No.  299/18
PS: Delhi Cantt. 
U/s. 394/397/411/34 IPC
State Vs. Bansi Kumar & Ors. 
30.06.2020

Vide  order  no.5550-5634/D&SJ/NDD/2020  dated

22.05.2020  of  Ld.  District  &  Sessions  Judge,  Patiala  House

Court, New Delhi District, New Delhi, the undersigned  has been

deputed  for  duty  today  in  pursuance  to  the  directions  of

Hon’ble High Court of Delhi vide order no. R-305/RG/DHC/2020

dated 21.05.2020 to combat the pandemic of COVID 19.

Case taken up through Video Conferencing.  

This  is  an  application  filed  on  behalf  of

applicant/accused Maruf for early hearing of his bail application.

Present: Sh. Mukul Kumar, ld. Addl. PP for State.

Sh. Raj Tilak, Legal Aid Counsel for the 

applicant/accused Maruf (through V/C).

Taking note of the submissions of the learned Legal

Aid Counsel and the grounds raised in the application for early

hearing  filed  on  behalf  of  the  applicant,  in  the  interest  of

justice, the application accordingly stands allowed.

Regular bail application of the applicant be put up on

03.07.2020 for arguments/consideration. 



-2-

In the meantime, detailed status report/reply be also

filed by the IO on or before the next date of hearing. 

     (Anil Antil)
          Roaster Judge
    ASJ-04/NDD/PHC/ND

    30.06.2020

It  is  certified that  Video Conferencing was held in  an

uninterrupted manner  and during the proceedings,  no objections

were raised by either of the parties regarding the connectivity i.e.

audio or visual quality.

  (Anil Antil)
          Roaster Judge
    ASJ-04/NDD/PHC/ND

    30.06.2020

















































Bail Application No. R-
State vs. Yogender Singh Rajput

FIR No.17/2018
U/s.3 & 4 MCOC Act & 471 & 34 IPC

PS : Special Cell Lodhi Colony
30.06.2020

The proceedings in this case are being done through 
video  conferencing  and  the  undersigned  has  conducted  the 
proceedings through video conferencing from my residence.

Present : Sh. Dharam Chand, Addl. PP for State through VC.
Sh. Pushpender Kumar Dhaka, Counsel for applicant/
accused Yogesh Singh Rajput through VC.

Present is the second bail application u/s 439 Cr.PC for 

grant of interim bail for a period of eight weeks filed on behalf of the 

applicant/accused on medical ground of his wife Mrs. Chetna.  

Reply to the bail application filed by the IO. However, 

the IO has sought time to verify the medical documents. 

In  these  circumstances,  the  matter  is  adjourned  to 

03.07.2020.

Order  be  uploaded  on  the  website  of  Delhi  District 

Court.

         (Parveen Singh)
ASJ-03/NDD/PHC/New Delhi

        30.06.2020
      (Through VC)  

It   is   certified   that   Video   Conferencing   was   held   in   an 
uninterrupted manner and during the proceedings, no objections were raised 
by   either   of   the   parties   regarding   the   connectivity   i.e.   audio   or   visual 
quality.

Reader/30.06.2020



Bail Application No. R-
State vs. Hatesh Thakran @ Monu & Ors.

FIR No.610/2018
U/s.307/506/34 IPC & 25/27 Arms Act

PS : Vasant Kunj (North)
30.06.2020

The proceedings in this case are being done through 
video  conferencing  and  the  undersigned  has  conducted  the 
proceedings through video conferencing from my residence.

Present : Sh. Dharam Chand, Addl. PP for State through VC.

Sh. Vijai Pal Singh, Counsel for applicant/accused,
Hatesh Thakran @ Monu alongwith complainant
through VC.

The accused was earlier granted interim bail  on the 

ground  of  illness  of  his  brother.  Present  application  has  been 

moved seeking regular bail in this case. 

The  allegations  against  the  accused  are  that  he  had 

conspired to get his wife i.e. complainant killed. Pursuant to the 

conspiracy on 10.12.2018, the co-accused accosted the complainant 

and fired upon her. She suffered a bullet injury. It was stated in the 

FIR itself that the accused was present at the spot and had exhorted 

the  co-accused  to  fire  upon  the  complainant.  Thereafter,  the 

accused was arrested in this case and has been in custody since the 

date of his arrest.  

In the present bail application, two grounds have been 

taken  for  seeking  regular  bail,  one  is  that  the  brother  of  the 

applicant/accused had to undergo a major brain surgery but the 

surgery could not be performed due to certain circumstances and 

also on account of the fact, that the money could not be arranged 

for surgery and hence, the accused is required to stay out of jail to 



organise this surgery. The second ground is that the complainant is 

the  wife  of  the  applicant/accused  and  is  staying  with  him.  The 

complainant  has  stated that  she had not  levelled  any allegation 

against  the  applicant/accused  and  she  was  made  to  sign  blank 

documents by the police. 

Ld.  counsel  for  the applicant/accused today also  has 

argued on the same lines and has also brought the complainant 

with him through VC. The complainant present through VC on the 

seat of the Ld. counsel for the accused has stated that she had not 

named her husband and she was made to sign blank papers by the 

police. 

Per  contra,  Ld.  Addl.  PP  has  contended  that  the 

complainant had named the accused in the FIR itself and now the 

efforts are on to win her over and the bail application is opposed. 

I  have  considered  the  rival  submissions.  As  regards 

illness  of  the  brother  of  the  accused,  I  find  that  the 

applicant/accused was  granted  interim bail  only  on this  ground 

and sufficient period was provided to the accused to pursue the 

medical case of his brother. The ground of illness of the brother of 

the accused can only be a ground for seeking an interim bail on 

urgent emergency situation but it cannot be a ground for grant of 

regular bail.

Coming to the ground that the complainant i.e. wife of 

the applicant/accused has no grudge against him or that she was 

made  by  the  police  to  sign  blank  documents,  I  find  that  the 

applicant/accused,  during  the  period  in  which  he  remained  on 

interim bail, has violated the basic condition for grant of bail.  The 

wife  of  the accused is  yet  to be examined as a  witness  and the 



accused in violation of the interim bail conditions had contacted 

her and as it  is  apparent from her appearance through VC, had 

influenced her. The complainant for almost more than one year 

had never approached the court stating that she had been made to 

sign  blank  documents  or  that  she  had  not  named  the 

applicant/accused till the FIR. It is only when the applicant/accused 

was released on interim bail that she has now come up and stated 

this.  Therefore,  it  is  apparent  that  the  accused  even  while  on 

interim bail has tried to tamper with the evidence and influence 

witnesses. 

Considering this fact, I find that the applicant/accused 

is not entitled to regular bail. The application for grant of regular 

bail is accordingly dismissed. 

Intimation in this regard be sent to the concerned jail 

authorities.

Order  be  uploaded  on  the  website  of  Delhi  District 

Court.

         (Parveen Singh)
ASJ-03/NDD/PHC/New Delhi

        30.06.2020
      (Through VC)  

It   is   certified   that   Video   Conferencing   was   held   in   an 
uninterrupted manner and during the proceedings, no objections were raised 
by   either   of   the   parties   regarding   the   connectivity   i.e.   audio   or   visual 
quality.

Reader/30.06.2020



State vs. (1) Sahil Dahiya @ Tarun s/o Sh. Jai Kishan
(2) Ajay Mann @ Goli s/o Sh. Banwari Lal
(3) Parvesh Mann @ Sagar s/o Sh. Ved Prakash
(4) Sachin Mann @ Kuldeep s/o Sh. Rajbir
(5) Yudhbir @ Narender Mann @ Chand s/o Sh.      

Dharambir Mann
FIR No.207/2019
U/s. 3 & 4 MCOC Act
PS : Special Cell, Delhi.

30.06.2020

The proceedings in this case are being done through 
video  conferencing  and  the  undersigned  has  conducted  the 
proceedings through video conferencing from my residence.

Present : Sh. Dharam Chand, Addl. PP for State through VC.
ACP Jasbir Singh, IO, through VC.
Sh. Vikram Singh, Legal Aid Counsel for all the 
accused persons through VC.

Accused Sahil Dahiya @ Tarun s/o Sh. Jai Kishan,
Parvesh Mann @ Sagar s/o Sh. Ved Prakash, Sachin
Mann @ Kuldeep s/o Sh. Rajbir and Yudhbir @ Narender
Mann @ Chand s/o Sh. Dharambir Mann produced in JC
from Central Jail no.4, Tihar, through VC. 

Accused Ajay Mann @ Goli s/o Sh. Banwari Lal produced
in JC from Central Jail no.1, Tihar, through VC. 

An application for  extension of  judicial  custody of  the 

accused persons have been moved on behalf of the IO. The accused 

are in custody for the offence u/s 3 & 4 MCOC Act in FIR no.207/19, PS 

Special Cell, Delhi. It is further submitted in the application that the 

investigation in this case is still in progress. However, it is soon to be 

completed. 



I have heard the Ld. Addl. PP as well as Ld. LAC for the 

accused.  The  extended  period  for  investigation  of  this  case  is 

expiring  on  19.07.2020,  therefore,  judicial  custody  of  the  accused 

persons is extended till 18.07.2020.  

Intimation in this regard be sent to the concerned jail 

authorities.

Order  be  uploaded  on  the  website  of  Delhi  District 

Court.

         (Parveen Singh)
ASJ-03/NDD/PHC/New Delhi

        30.06.2020
      (Through VC)  

It   is   certified   that   Video   Conferencing   was   held   in   an 
uninterrupted manner and during the proceedings, no objections were raised 
by   either   of   the   parties   regarding   the   connectivity   i.e.   audio   or   visual 
quality.

Reader/30.06.2020


